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Between:

l. A. Narayana son of Late A. Narsaiah
aged 27 years, working as Chargeman |
Grade 1I, Ordinance Factory, }
veddumailaram, Médak,

2., Ko Venkateswarlu son of K, chinna 1
Ramulu, aged 27 years, working as :
Chargeman, Ordinance Pactory,
Yeddumailaram, Medak,

3, G, Vasudeva Rao son of G. Seeta
Ramaizh, aged 28 years, working as E
Chargeman Grade 1I, Ordinance Pactory,
vYeddumailaram, Medak. |

4, B. Srinivas Rao son of B, Venkateswara
rRac, aged 28 years, working as
Chargeman Grade 1I, Ordinance Factory,
Yeddumailaram, Medak.

5« G. Ramanaiah, son of G. Venkata
Subbaiah, aged 30 years, working as [
Chargeman Grade I1, Ordinance Factory,
Yeddumailaram, Medak.

6. E, Venkateswarlu son of E. Rajaiah,
aged about 26 years, working as
Chargeman Grade II, Ordinance Pactory,
Y@éddumailaram, Medak.

7. G. Vidyanagar Rao son of G, Janardhana

Bro._aged 25 vears., working as Chargeman f
mailaram, Medak. ' :

8. K. sateesh Kumar son of K, Narayana,
aged 28 years, Occupation: Chargeman
Grade 1I, Ordinance Factory,
Yeddumailaram, Medak.

9, B. Srinivas son of B, Ramulu, aged
26 years, Occupation: Chargeman Grade
11, Ordinance Factory, Yeddumailaram,
Medak.

10. M. Annapoorna Sarma son Of M. Ae
Satyanarayana Murthy, aged 33 years,
working as Chargeman Grade II,

Ordinance ¥ractory, Yeddubailaram, Medak.

ll. U.N.Ves SaTyanarayand S0l UL Us Durya
Rao, aged 25 years, working as Chargeman |
Grade II¥, Ordinance Factory,
vYeddumailaram, Medak.

12, L. Jaya Rami Reddy son of L. Gurtvi :
Reddy, aged 32 years, working as Chargeman '
Grade IX, ®¥rdinance Factory, Yeddumailaram,
Madalk .



t2s

‘413, E. Narasimha son of E. Ramuluy,
aged 25 years, werking as Chargeman
Grade.1%, Ordinance Factory,
veddumailaram, Medak.

14, A.K. Nath son of Bijoy Krishnanath,
. * aged 42 years, working as Chargeman
Grade Y1, Yeddumailarsm, Medak.

15, J. Madhusudhana Reddy son of J,Subba
Reddy, aged 32 years, working as
Chargeman Grade IX, Yeddumailaram,
Maedak. .

16, Vidyanand son of G,M, Shankerlal aged
29 years, working as Chargeman Grade 1I,
yeddumailaram, Medak.

17. K, Naga srinivas son of K, Rama Gurnadham
aged 33 years, working as Chargeman
Grade II, Ordinance Factory, Yeddumailaram,
Medak. ' ‘

18. M. srinivasa Rao son of M, Satyanarayana,
aged 28 years, working as Chargeman Grade
II, Ordinance Factory, Yeddumallaram,
Medak.

19. A, Venkateswara Rao son of A. Girl Raju,,
aged 32 years, working as Chargeman ‘
Grade 1@, Ordinance Factory,
veddumailaram, Medak District.

20. Ch. 5., gseshagiri Rao son of Ch. Ranga

: Rao, aged 26 years, working as Chargeman
crade I, Ordinance Factory, .
veddumailaram, Medak District.

21, K. phani Raja Kumar son of K. Udaya
phanu Murthy, aged 27 years working
as Chargeman Grade 1I, Ordinance
" Pactory, Yeddumailaram, Medak District.

22, J. Prem Kumar son nf J. Venkaiah, aged
26 years, working as Chargeman Grade 11I,
Ordinance Factory, Yeddumallaram, Medak
District.

23, . Srinivasa Rao son of D, Narsimha
Murthy, aged 29 years, Occupation:
working as Chargeman Grade II, Ordinance
Factory, Yeddumailaram, Medak,. '

29, M. Hari Babu son of N. Balakotaiah,
aged 35 years, working as Chargeman ‘
Grade 1i, Ordinance Factory, Yeddumailaram,
Medake.
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27.

- Medak. |

. 28,

29'.

30.

32.

33,

34,

35,

- 36,

37.

39,

S e o @

4 yeatsi“WOtkmugﬁaaﬂqu&5E9nk=teeu~ aged

s3:
Toughtery
ke sri Laxmi sem of KeS. Anjaneyulu,
aged.24 years, working as Chargeman
Grade I1I, ordinance Factory,
veddumailaram, Medak.

M. Nagaraju son of M. Laxmaiah, aged

27 years, working as chargeman Grade II,
ordinance Factory, veddumallaram,

Medak.

Y. Venkata Ramana son of Y. Murahari, |
aged 28 years, working as Chargeman Grade
11, Ordinance Factory, veddumailaram, !

N, suresh Babu son of Late N. subba Rao,
aged 31 years, working as Chargemn Grade
17, Ordinance Factory, veddumailaram,
Medak- ’ .

ch. uUma Maheshwara Rao son of Late Ch.

veerabhadra Rao, aged 31 years workkng as

chargeman Grade II, Ordinance Factory,
Yeddumailaram, Medak. .

G. Shekhar son of G. Rajeshwara RaC,
aged 30 years, working as Chargeman Gradeé
11, Ordinance Factory, Yeddumailaram,
Medak. ,

Rachavauly, agea 23 ykats) SweiRAXE ——
Chargeman Grade II, oOrdinance Factory,
veddumailaram, Medak. ,

V. Suresh Babu, V. Koteswara RaO BBR
aged 24 years, working as Chargeman .

Grade IT, Ordinance Factory, Yeddumailaram,

Medak, - :
N. swamy son of N. Sakru, aged 27 years,
working as Chargeman Grade II. ordinance

Factory, Yeddumailaram, Medak.

5. Mastan Rao son of S, Nageswara Rao,
aged 31 years, working as Chargeman Grade
¥I, ordinance Factory, vYeddumailaram,
Medak.

S. Subbi Rami Reddy son of S. Malakonda|

Reddy, aged 33 years, working as Chargeman
Grade II, Ordinance Factory, Yeddumailaram,
' ‘ i

Medak. .

P. Joshi Kumar son of P. Xrishna Murthy,
aged 30 years, working as Chargeman |

Grade 1I, Ordinance Factory, veddumailaram,

Medak.,

. Rama Raju son of N.V. Subba Raju, agéd
28 years, working as Chargeman Grade It
ordinance Pactory, Yeddumailaram, Medake.

ordinance Factory, veddumailaram, Medak.

s. Venkateswara Babu son of Late S. GopEla

C’Z@m@ﬂﬁ
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{y 40+ Ch, subba Rao son of Ch. grishna Murthy, .

T aged 35 years working as Chargeman Grade!
I, Ordinance Factory, Yeddumailaram,

Medake "

41, G.V. Narsimha Reddy son of G, Krishna ’
. Reddy, aged 31 years, working as Chargeman
Grade 11, @pdinance Factory, Yeddumailaram, -
Medak, _ !

42, Ch. Ragvinder son of Ch., Venkatachalam, ﬁ
ageﬂ‘31 years, working as chargeman Grade
11, ordinance ractory, Yeddumailaram, |
Me&aka : - i

43, B.L. Srinivas son of B. Lingam, aged 25
years, working as. Chargeman Grade II, i
ordinance ractory, Yeddumailaram, Medak#

44, N. Venkateswara Raoc son of N. Govinda Rao, .
aged 32 years, working as Chargeman Grade j
II, Oordinance Factory, Yeddumailaram, :
Medak. : .

45, D, Bala Krishna son of D. Ramachandra Rdo,
aged 30 yearsk working as Chargeman Grade
II, ordinance Factory, Yeddumailaram, ‘
Medak. \ |

aged 31 years, working as Chargemen Gra
II, ordinance Factory, Yeddumailaram,
Medak,. .

46, B,G, Maheswara Reddy son of B, Ramau{u,g
e
W

. «e Applicants.
and ‘
Union of India rebresentgd bys h

1, secretary to Government, Ministry of
pDefence {Department of Defence
Production & Supplies) New Delhi.

2, The Director General & Chafrman ,
of Factory Board, Sew=peihf.colcutial |

3. The‘Generél'Manager, crdinance Factory
Project, Yeddumailaram, Medak, .« Respondents.

Address for service of notices:s K.S.R, ANJANEYOLU, BesA., LL.B.
. ‘ D. SUBRAHMANYAM, '

Advocates, 1-1-365/),
Jawaharnagar, Bakaram,
HYDERABAD 500 020,

o)

T

Details of Aﬁplication:
; | A
1. Particulars of the order against which t%is”a lication

13 MADES

. This application is against DGOF & Chairman of Board,
|
Calcutta Lr.No: 2982/rRectt/aA/NG dated 4.10.;994 communicated
under General Manager, ordinance Factory Project , Yeddumailaram

502005 F,0.Nos 189 dated 21.10.1994 (AnnexTre 1) holdinn
%t%iJGﬁSéJL&AAC&Q&ﬂ(<3Q£M | =
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t5: . I

~LA LDCE of JwM of ofdinance ractories on 29th and 30th of

.
December, 1994, . I

2. Jurisdiction of the Tribunals

The applicants declare that the subjett matter of
the order against which they want redressal is within the
jurisdiction of the Tribunal under section 14 (1) of the
Administrative Tribunal Act as the applicants are working

I
in Ordinance Factory._Yeddumailaram. Medak.

3, Limitstion:’ _ ' !

The applicants declare that the application is
within thelimitation period prescribed in se;tion 21 of the
Adm¥nistrative Tribunal Acte. The date of thle impugned order
is 4,10,1994 (Annexure I). The applicants Submitted identical
représentétions on 24.10.1994, They-have n#t réceived any
reply. The exams are scheduled to be held on 29th and 30th

. ’ IF
cf December, 1994, They have no alternativg effect and

efficacious remedy. Hence this applicationl

4, Facts of the cases i

E I
The applicants humbly submit that éhey-are all
engineering graduates Or DOSSess equivalent quglifications,

They are presently working as Chargeman Grade II (Tpchn*ral)

in the office of Ordinance Factory, Madak,"?eddumailaram
I

in the pay scale ofRs., 1400 to 2300, Each,one has completed

more than eight years of service in the department. The
¥

L la

" normal channel of promotion is to the grade of Chargeman

I - -
Grade I in the pay scale of Rs. 1600 to 2%00. further promotion

e . R
Tis Assistant Foreman in thepay scale of Rg. 2,000 to 3200 and

I

" there to roreman which is reclassified asﬁaagior Works Manager

(Group *'B' Gazetted) in the pay scale of Rs.,2375 to 3500,
Il '

u !
. |
I !
l

[CRUCY 1 s
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i
The applicants humbly submit that as per gazette
' (Annexure 2)
notificaticn Nos 8 dated 4.5.1989/amx e
nnﬁxhﬁnxmﬁaﬁ&kmﬁ‘$ﬂnﬁnxnxmx2kxmﬁﬁzmxz joce gccording total
recruitment rules eand SRO for supervisory aﬁd_non gazetted
cadre in Oréinance factories, the posts of ?breman {Tech.)
in pay scsles of Rs. 2, 37% to 3,500, 25% bv,promotion on
the basis of LaDeCoEa from amona st Dersons in all categories

of Chargeman Grade I or nquiVa1ent to above failing which

by direct recruitment, and 75% by prqmotlon;from pannel

prepared by relevant DPC for =ach c2 9qorv.: subsequently
the Government of India, Ministry of DnanCP vide Lr.Not
7(2) /92/D{¥FY.1) dated 13.4,1593 circulat@d.py OFB on

22.6.1993 (Annexure 3). Sasnction of the‘pfésiaent was

conveyed reclasaifylng the pxzaf post of Poreman {Tech)

from Group 'C! 1n the pay scale of Rs. 2, 375 to 3,500 in
the ordinance Factory as Junior Works Mana%er (Group 'p!
gazetted). It is also stated in the said order that

ordinance Pactcry Board will talke necesaary action to modify
i

the recruitment rules for the post of Foreman (Tech.) now
: |

classified as Jr. w.'l. in Consultation With U.PeS5.Cas New
1 .
1
pelhi, It 4s also stated at the bottom of jAnnexure 3 that

in ¢terms of GQVernment'order { Foreman (Tecﬂjare reclassified
. i
as Junior Works Manager Group ‘B! Gazetted w.e.from 1.6.1994,

. ' . ' i
It ig howsver submitted that modifSed recruitment
rulas in consultation with U.Pe&.C. have nat Leen framed

and circulateG =0 far. ;
i .
mhe Ordinence Factory Board, howevet is holding

- . . . } PR LU Ry S

rules in consultation @with U,P.5.C., New Deihi as per Board
Lr.Nos 2682/Rectt/A/NG/dated 4.10.1994 circulated under
Ordinance Factery, Yeddumailaram ractory order Nos 189

dated 21.10.1994 (Annexure l). It is conténded that

(¥ oty 58,
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! i
graduation is - invariably the qualification ;rescribed
by U.P.5.C. for any Gazetted yQBt. That be;ng ‘the case
the dF Bnaré should have Eonsiéerea graéuatgs in engineering/
annﬂology ‘or equivaient wﬁo aLe already working as

i I
Chargsman Grade II sre eligible to sit for khp L.D.C E.

4
l._‘y[\

of JoWMa i - ﬂ

: I
It may be noticed from lthe sald circular the persons

| I
who are in the categories of Asst, roreman {Tech.)/Chargeman
i | , '
Grade I (Tech.) with three years regular sérvige in the

' L J ‘ e
grade of equivaleni are eligiéle te sit foé the examination,
! i .

3

The selection will be on the ?asis of rank%ng in LeDeCoeFe
As per old recruitment rules (Annexure 2} 25% of the

| L
vacancies are earmarked for L;D.C.E. 7The %emaining 75%

_ e | J -
are from the panel prepared Ly D.PsCe It %s stipulated in
|

¢ e ek 1 elar stanfard of exam will
be of Doegree in Lnglneering/chhnology or'M.sc. Physics/

Cnemistry or ejuivalent. This LeD.CJE. isrrestricted only

to the departmental candidateg as such thﬁ appl;cants who
are Engineéring Gfaduates sh%uld also be éermittedrto sit
for the L.b.c.E. EXamination4 : | “
. ' | |

The applicants humbly:cteta that a{l of them are '
working in the nepartment in|the poat of Thargeman Girade II.
They have also completed ﬂo*e than 3 ynarr rogular service
in the grade of Chargeman GrLae 1X. Tho? are all engineering
gtaduateq. In so far as eduﬂational quéigfica+1on° and length

of service is concerned they'fulfil the requirevents for the
i
pPUrpose of L.D.C,B. EXam. However it 'is ptated in the

é ' I
order that the Asst. Foreman (Tech./Chargeman Gr. I with

. -mu'l_::LsﬂmigD j_!g.:_ig E?E _gradél 'Of egquivalent are
eligible, ' I —

' L o “ | .
W&Nuwvag&él\ 1; W
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since the selection is on the basis of rank in
. ;

the 1.,D.C.E. and the applicants have also put in sufficient

service in the department. There is no reascn to deny them

‘?the opportunity to sit for the examinaticn.

They poscess the cvalificetion of endgineering deqree/
Technology and they fulfil the reguires tandards to take
examinations. It 1s‘fufther submitteﬁ_that ﬁﬁe post of

Chargeman Grade I is filled up from among “hargseman Grade I

only on the basis of senfority and A.C.Rs. depending upon

the vacancies., There is no further examinatﬁon or any other
a@ditionallqualificationslor leﬁgth.of éerviée p;escribed.
For allfpuzpoées-Chargéman Grade Iirané_Chargeman Gfade.z
are similarly sitbated except those in Chargeman Grade I

- C
—melmm=tevce dn vank. when a L.D.C. Exam is being held for
premotion to the post of Junior Works Manager it wouid be

just and equitable that all the officials in the Chargeman

‘Grade I and Chargeman Grade Iz'should be made eligible to

sit for the exam,

It sheould be iamcmbered'that thers ié no test or
any special conditiong for promotion from cvargeman Grade IX
to chargeman Gradie T ané for Chafgemén grade T to A/P (Tech.).
It\méy be noticed that Asst. Foreman,(Tedh.) znd Chargeman
Grade I are made eligible to sit for the L,D.C.E. of Junior
Works Managers. There ig no reason-to éeﬁy'éﬁe benefit to
chargemén Gréde*II. Et.is mainly on fhe grounq that there

| o :
12 no test or any special condition prescribed for promotion,

Oonly Beniors'are being given the.poét of Asgst. Foraman from

 among Chargeman Grade I. The cbjedt of proﬁiding LesDeC.Es

is only to give a chance to all qualified and capable persons.
To sit'for the examinatiocn and to gualify themselves to
‘ |

avoid frustration and to get the capzble wen to the post of

Junior W.M, - In such circumstances the officials in ch-
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Grade II who possess degree in Engineering/fech or equivalent
and who gtand'on_the same footing as Charge&an Grade I |
and promotion to Assistan£ Foreman should a%soTbe
éonsidered eligible to it for the L.D.C.E;joffJunior‘
WMo o |
- o

It is submitted that action of the #espOndents not
to include Chargeman Grade II (Tech.) as eligible to éit
fof the L.D.C.E. is unreasonable and discfiminatéry. It
is also irrational, Wwhen Asst. Foremaﬁ (Tédh°; and Chargeman
grade Y (Teqh.).togethe; are allowed to si; for the L.D.C;E,
of J.W.M,, there is absolutely no failr reason'forthcoming
in not 5ncluaing Chargeman Grade 11 (Tech. ) as el*gible

-

candioates to sit for the exam.

' ) |
It-is further'submittgﬁ that,officét wﬁo are nbt at
all engineering graduation o? diploma holders'but only
promoted fmom-the post of Chargeman GradeJII to Chargeman
Grade I & Asst. Foreman (Tech.,) are made gligible to sit J
for the exam. Whereas engineefing graduatez 1n chargeman
grade II with 3 years of regular servicesrarg not cligible

r
to git for the exam. It is also worthwhile to note that
‘ .

the standard of exam will be of Degree in‘Engineering/

Technology or equivalent. :

(.
It is not the case that the eligibility is restricted
only to the cadre of Asst. Foreman (Tech( which is next -

below to the cadre of J.W.M, It is stated that Chargeman

Grade T with 3 years of regular service.Jeven though they

» \ .
are not graduates in Engineering or diploma holders are
\ .

made-eligible. ‘ . ‘ i

When it is held that Asst. Foreman (?ech.) chargeman
?

Grade I‘with 3 years of regular serviCe:in &he grade or

equivglent are eligible. There is no justikication in not

W@u f ICZ&W@

!
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j‘ allowing Chargeman Grade 11 with 3 years of seq?ice with
graduation to appear at the L.D.C.E. Of J.W.M.';It is
therefore just and proper +hat the applicants ;xnxn who are
all engineering graduates with more than 3 yea%s of service
to be made eligible to sit for the L,D.C.,E. Tﬁe selection
{s always on the basis of rank in the L.D.C.EJ of J.WeMs

The applicants cannot be made ineligible to sft for the exan.
I

The applicants humbly state that they Lave submitted
identical representation on 24,10.1994 (Annexure 4) to the
Chairman, Urdihance Pactory Board, Falcutta wiﬁh a request to
consider them eligible to sit for the L.n.c.g_. Of JaWoMe
The applicants have not received any reply ftom OF Board and'
no orders are issued to consider them eligib;e to sit for
the L.D.C.E., The applicants are left w;th #b alternative
than to approach this Honéurable pribunal for redressal of
their grievances. : | | b

5. grounds for religg_wltn AT e

1. The order of the ordinance Factory Board dated
4.,10,1924 {Annexure I) communicated under Ordinance

Factory F. Order 189 datad 21.10.1994 (aAnncxure 1)

without framing and cireulating modified recruitment
‘rules is illegal and arbitrary. Tﬂey are null and

void. and contrary to Government of India, Ministry
h
of Defence order 13. 4 1993 {Annexure 111)e
. 4
2. The actior of the Director General, Ordinance
"
pactories, Calcutta in not giving|eligibility to the

applicants to sit at the L.DeC E. 'of T WM. i8

~+ —~=iminatory, arbitrary, irrational offending
article 14 of the Constivuva--
B = -

3, The action of the DeGeOeFey calcutta in excluding
h

Chargeman Grade II (Tech.,) of graduates with more than

- g - d=a while allOWian Chargeman Grade I
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t1ls

& Asst. Foreman (Tech.) if without dTgree/diploma
in engineering or technélogy ¢0 sit for L.D.C.E.

is wholly unjustified and unreasonables

L/

4, The action of the respondent is in gﬁoss violation

——y g

of principles of natural justice andjglso discriminatory.

G, Detalls of Remedies eXhaustéﬁs

N 1, The applicants submitted identical representation

ﬂ) to the D.G.0,F. & Chairman OF Board/Calcutta on 24,10.1954,

reguesting him to consider andlpermit then to sit dor the exam.

a : l
-’ They have not received any reply tii)l date.! The exams are

scheduled to be held in 29th anG 39th of December, 1994.

| 7a Matters not previously filed or Eending’bith any other
. I 7 !

courts
L

The applicants declare that no matter relating to this

case 1s filed or pending in aﬁy other courﬁ.

L

8. Rellefs soughts

In view of the facts mentioned in para 4 above the
‘applicants herein humbly pray| that this Honourable Tribunal
be pleased to declare the order of the D,C.0.F» & Chairman,

ordinance Factory Board, calcutta in his letter Nos 2982/Rectt/

I P
A/NG Dated 4.10,1994 circulated under General Manager/OFPM

T
Yeddumallaram vide ractory order Noi 189 dated 21,10.1994

{ Annexure I) holding the L.D.c.a. for the post of Junior

-4 ’
' I

Wworks Manager without fmamingiand circulatling the modified.

recruitment rules in consultation with U.P.S.C. 88 directed

[

by Minigtry of pefence “"Department of Productlon & Supplies
|
nr.Nos 7(2)/92/p/rvI dated 13.4,1993 (Anngxure IXI}.

S et

| &%w&w@m
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as arbitrary and 1llegal.

1

The‘re#pondents mayEe directed
. b

|
to frame modified recruitwent rules in consultaticn with

; _ |
U.P.S.C. making eligible the applicants also ﬁ% sit for

the examination and to conduct the examinatioﬁ after the

; )
recruitment rules are modified and to pass such order or

orders as are decmed flt and proper in the circumstances

of the casa.

9, Tnterm relief prayzd for:

y
'
)

!
W

pending final decision on the application the

s-~x 7 armA 3 mav be dlrected not to cohduct the

' L.D.C.E. for Junior works Manager on zzuu .t

[
December as per Board Lr.Nos 2982/Rectt/A/NG!dated 4.,10.1994

communicated under Factory order Part I NO: BBQ ‘dated

21,10.1994, of General Manager, Ordinance Fa

Medak District (A.P.) Annexure I).

10. ¥ot applicable. '

l, garticulars,ofﬁthek?ostal ofderg

1, Postal order No. @* ©Qx©:' | —~ -

#s. 2. Date of postal order.

Q_S-i\—-QH'IF

ctory. veddumailaram

t~n R & 5'-0}--

3, Name of issuing post office. C:CLxxLi.V\L “ﬁaJ%Clh(

4, Payable at

12. List of enclosures:

vakalat, Postal order and materi al

|
indeXe

VERIFICATION

|
We, the applicants werking as Chargem

!

‘papers as per

!
an Grade 11

in the Ordinance PFactory, Ye@dumailaram sz #05 do hereby

|

|
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113s
| l

verify that the contents of the paras 1 to 1l are true to our

personal knowledge and paras 5 and 8 are believed to be true on

I .
legal advise and that we have not suppressed any mate%ial factse.

. ) , . .
+ - ' ! ‘ - |
E 3 . - > |
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S1GNATURES CP\NPPL;CAVTS : .
IR N
t/. | 5 P KL
r VQDHUSUDHA DOY I

;) AL NARAYANA
o2. betohvgy 16.
[ K.VENKATESWARLU 1 £ VIDYANAND 3 )
i - : N
05, WY 7o lpre
L G.VASUDEVA RAO ] [ K.MNAGA SRIHI(GS ]
4. @pin— Corr - s N\JUV\MQ//
[ B.SRINIVASA RAQ 3 L M.SRINIVASA # bbnﬂgbLLﬁa&mD
[ G.RAMANAIAH 1 [ A. v¢NFATeswA|A RAD ]
ma.?ﬁJQQfﬁkhﬁﬂzj’“JOUJQSv— _ 20, (Dt Heata (low
[ E.VENKATESWARLU 1 [ CH.S.SESHAGIRI RAD I
7. )0 7 233! EL,»L:—: ﬁ-_,{«?\_ L“frﬂ;:_
[ G.VIDYA SAGAR RAD 1 o - [ PHANIRAJA KUJIAR.®
. . ~l I
78, %MH-'/-’/ 29 \‘/MI
[ K.SATEESH KUMAR 3 LJL M BUMeR| ]
v ’ ‘ | A?
: 29. 0 uindex - 28 . L s/ P
. [ B.SRINIVAS 1 { D.SRINIVASA RAC 2
*;) [
1Q. -r@;r’/jl ' 24 .
£ M.AMNAPOORNA SARMA 3 M.HARY BABLY |
' ' . {/ '
[ U.N.V.SATYA NARAYANA ] S
- : !
12, 1 aSig | 25, Solaxnd
[ L.JAYARAMI REDDY 3 [ SMT.SREE.LAKSHMI 3
g3, 8 , 26.  Madeo
L -NARSHIME 1 [ M.NAGAR RAGU |]
! 14. \_W}/ L. e ) o
: L A.K.NATH )] - [ VENKATA RAMANA .7
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